CENTRAL ADMINISIRATIVE TRIBUNAL
ERNAMULAM BENCH

0.2.N0,399 of 1994

Friday this the 11th day of March, 1994

CORAN

Hon'ble Mr,Jusgtice Chettur Sankaran Nair, Vice Chairran

 Hon'ble Mr. s, Kasipand ian, Administrative Member

V.K.Pillai, Khalagi v

South Western Rivers Divigion

Central wWater Commission, ,

H,No.126/XL1IV, Khalifa Build ngs

SRM Road, Ernakulam North PO

Cochin.18, seeessApplicant

(By Advocate M/s MC Cher {an and TA Rajan)
Vs,
1. The Chairman,
Central Vater Commi ssion,
Sewa Bhavan, R.K.Puram
2. The Executive Engineer,
 Central Water Commission, ‘
South Western Riverg Divi sion,
‘Khalifa Buildings, Cochin-18., ««+Respondents
(By Advocate Mr.C,Kochunni Nair, 'Sr.C?GSC)“
ORD ER

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

 applicant claims certain benefits vwh ich according

to him fell due on \8.7,_§§_. He has made Annexure A9 repre-

sentation and that is pending consideration before Ist
respondentQ

2¢ Learned Standdng Couns el submits that this

representation is highly belated and that applicant is
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not ent itled to any relief, -If it is belated

| respondents maf tell him so, and we need not take
on ourselves the réspdnsihﬁﬁyfer that, We direct
respondents to péss approétiate‘orders on Aﬁnexure
A9 making it clear that this order will not revive

a cause of action, if it is already barred by limitation.

3. . With the aforesaid directions, application
is disposed.of., No costs.

\ Dated the 11th day of March, 1994.
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Se KASIPAND IAN CHETTUR SANKARAN NAIR(J)
ADMIN ISTRAT IVE MEMBER - VICE CHAIRMAN.
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